14| 17 Private Secretary to the Registrar General, High Court of Chhattisgarh, Bilaspur for nformation.
i i | 18, Steno to Registrar (Vigxlance and 18/ Judiciall S&A Cell/ Computerization} High Court of Chhattisgarh, Bilaspur-for

: it i HIGH COURT'QF.CHHATTISGARH BILASPUR
1” o i ; ENDORSEMENT -
I 1| EndtNo.__2-27. "/Rulesi2025 - : " Bilaspuy; dated 210 JLZ 25~
1 1 gi Copy of Chhattisgarh Gazette dated 10/01/2025 relates to amendment i the ngh Conrt of Chhattisgarh Rulu,
‘l[ , i 2007 be forwarded to - . ,
I =
% ' i 1. . Joint Registrar-cum-BPS. to Hon’ble the Chief Justice, High Court of Chhattisgarh, Bilaspur for information of his
| BN Lordship. .
i | e[ 2 Private Secretary to Hon’ble Mr. Justice Sanjay K. Agrawal, High Court of Chhatmga.rh Bﬂaspur for information of his
i 1R Lordship.
]{} 1] 3. Private Secretary to Hon'ble Mr. Justice Sanjay S. Agrawal, High Court of Chhattisgarh, Bilaspur for information of his
| - { SF ] Lordship.
1\ ; | 4 Private Secretary to Hon’ble M. Justice Parth Priteem Sahu, High Court of thatusgarh Bilaspur for information-of his
b | {3 Lordship.
_' : tikl 5. Private Secretary to Hon’ble Mrs. Justice Rajant Dubey, High Court of Chhamsga:h Bﬂaspur for informmation of her
) : [ Ladyship.
: { I % ] B, Private Secretary to Hon'ble Mr Justice: Nareudra Kumar Vyas, High Court of Chhattisgarh, Bilaspur for mfurmauun of
i i il his Bordship.
T 3 il 7 Private Secretary to Hon'ble Mr, Jusnce Naresh Fumar’ Chandravansln High Cowst of Chhattisgarh, Bilaspur for
i ¢ 4 information of his Lordship.
I = % i ] 8. Private Secretary to Hon'ble Mr Just:ce Deepal Kumear Tiwari, High Court of Chhamsgarh Bilaspur'for information. ‘of
if ¢ i his Lordship.
i | ; 18] 9. “Private Secretazy to Hon'ble Mr. Jusnce Sachm Singh Rajput, High Cnurt of Chhatnsgarh Bﬂaspur for. information of
b iR his Lordship, -
‘1; l ! i 10. Private Secretary to Hon'ble Mr. Jusnce Rakesk Mohan Paridey, High Covrt of Chhattisgark, B)laspur for information of
| EE his Lordship,
5} L f i E;; 11, Private Secretary to Hon‘ble Mz Justice Radhakishan Agrawal, High Cnurt of Chhartisgarh, Bilaspur for information of
b il his Lordship.
|
i i ' ; 1: -4 12, | Private Secretary to Hon'ble Mr. Justice Sanjay, Kumar Jaiswal, High Cmm of Chhauisgarh, Bilaspuy for information of
| 41 his Lordshép,
it i1 13, Private-Secretary to Hon’ble Mr. Justice Ravindra Kumar Agrawa), High Comt of Chhattisgarh, Bilaspar for information
.. of his Lordship.
. ] 14 Private Secretary to Hon'ble Mr. Justice Arvind Kumar Verma, High Coust of Chhattisgarh, Bilaspur for information of
T i3l his Lordship,
i . i ' % 15. - Private Secretary to Hon'ble M. Jusnce Bibhn Datta Gury, High Court of Chhattisgarh, Bilaspur for mfnnnauon of his
2 ¢ Lordshi!
: i P.
S i ! i1 16."  Private Secretery to ch’ble M. Justice Amtendra Kishore Prasad, High Court of thamsgarh Bllaspur for information
£ { of his Lordship.
!
i
}

information.

19, Director, Chhastisgarh State Judicial Academy, High-Court of Chhattisgarh, Bilaspay formformaman.

20, Principal Secretary, Law & Legislative Affdirs Depertment, Government of Chhattisgath, Mantralaya, Mahanadi
Bhawan, Atal Nagar, Nava Raipur (Chhattisgark).

21. . Advocate General, High Court of Chhattisgarh, Bilaspur for mformat:on

22, Assistant SolicitorGexnezal, High Court of Chhattisgarh, Bilaspur for informatien. .

Presxdent, Chhattisgarh Bar Association; High Cottrt Campus, Bilaspur for information.

24, The. Principal District & Sessions Judge, Bastar at Jagda]pu:l Rilaspuy/ Durg/ Raigarh/ Raipur/ Rajnandgaon.! Dakshin

. ‘Bastar at Dantewaral Janjgir- Champa/ Dhamtari/ Korba/ Mahasamund/ Kabirdham(Kawardha)/ Uttar Bastar {Kanker)
MKoriya (Baflunthpur)/ Jashpur/ Balod/ Bemetara/ Kondagaon/ Sura;pur/ Sarguja at Ambikapur/ Beloda-Bazar/ Mungell/
Balrampur at Ramanujganj for information.

j
i
;
]
H
i
!
i
| -:"l] 25, The Principal Tudge/Judge, Femily Gourt, Bastar at Jagdalpur/ Bilaspur/ Purg/ Raigarh/ Raipur/ Rajnandgaon/ Janjgic-
{
i
i
E
]
i
4

2
w

. Champa/ Dhamtari/ Korba/ Mahasamund/ -Kabirdham (Kawerdha)/ Uttar Bastar (Kanker)/ Koriya (Baikunthpur)/
Jashpur/ Balod/ Bemétara/ Kondagaory Surajpur/. Sarpuja at Ambikepwy/ Baloda-Bazar/ Mungeli/ Dantewada fof

3l information, ‘

[ 26, Commercial Court, Sector-19, Kotara Bhantha, Naya Ralpur, C.G. 492101 for mformauon

|41 27 The President, Chhattisgarh -State Industrial. Court, Near Ghadi Chowk, Raipur with a request to circulate all the

1 I Presiding Officers of the Labour Cowrts for information.

28, Registrar Ministerial €83 .A./Vigilance and 1&E), High Court of Chhattisgarh, Bilaspm' for mfor.matmn.
29, Additional Registrar (Judmal! D E.&E/HCLSC/ Adm.), High Court of Chhatmgarh Bilaspm' for mformatmn

-
[P

i ] 30, All Joint Registrar, High Coust of Chhartisgarh, Bilaspur for information,

131, Officer on Special Duty-cum-Central Project Coordinator,- E-Courts Mission Mode Project, High Court of Chhamsgarh
' for Information. .
All Additional Registrar (M), High Court of Chhattisgarh, Bilaspur for information.

Member Secretery, Chhattisgarh State Legal Services Anthority, Old High Cowt Building; Bilaspur for information.

Al Deputy Registrar, High Court of Chhattisgarh, Bilaspur for information. .

"Library, High Coumt of Chiiattisgarh, Bilaspur, for information.

Gourt Manager, High Court of Chhattisgarh, Bilaspur for information.

In-Charge, NIC High Cowt Computer Cell, High Court of Chhattisgarh, Bilaspur wnh a direction to upload in the
official web-site of this High Court.

S
\\\
(K. Vmud Ku_]ur)

. R wstrar General
) . ' a -
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" HIGH COURT OF CHHATTISGARH, BILASPﬁR
Bilaspur, the 7th January 2025

NOTIFICATION

\

No. 321/Rules/2025—In ;exercise of the pawers conferred under Articles 225 anc'l 327 of the
" Constitution of India, the H1gh Gourt of Chhatnsgarh héfeby makes.the following amendment in‘thie High Court
of Chhattisgarh Rules, 2007; which:shall come into force with immediate effect :-

AMENDMENT
1. Aﬁ'er Ritle: 297 ;Under ‘the: CfrapterJE[V, thejfollowing bewseried,

"Rul’e 2274, ec*e,:f’ fiet

2 All conditions: precedent for thé Tssuance. of -certified vvpies shdll
€O meded that; in the fdsdf ertified

esapplicant. shall be #idgiired doysy :

tineof appliing for e(l‘er&ﬁe‘d ﬁopzes.\ *

copiés of peidiig: case.é'
valid Aad’hapl’-ﬂt ‘they

ertifted” C.'gE‘rés -ﬁhrﬂ-ﬁgﬁg’ pribe; gcgeptg&;thmngﬁrhei a

3. Appli thm: WO el
porital.

ffeﬁ" éyfés s“hail bz l‘mac‘f@ *‘auﬁ' adcéjamd
TR mEdes. .

after é&’t‘ ‘fibkﬁ& }z’m‘
will’ ;fomfffa eriter 78

Z

no request:for vefimdswillibiz entertained—

‘By order of Hon'ble the High Court

_ Sd/-
(K. Vinod Kujur)
Reglstrar Genetal.
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